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CA/ORDER

Per Manoj Kumar Aqgarwal (Accountant Member)

1. In the captioned appeals, the assessee trust is aggrieved by non-
grant of requisite registrations u/s 12AA and 80G of the Income Tax Act,
1961. None has appeared for assessee despite notice. It is noticed that
none is appearing on behalf of assessee since last several occasions as
per order sheet entries. In fact, cost of Rs.5,000/- was imposed by the
bench on 28/04/2016 for non- appearance. The proof of deposit of the
same is not available on record. It appears that the assessee in not
serious in pursuing the said appeals. Therefore, left with no option, we
proceed to dispose-off the same on the basis of material available on
record and after hearing Ld. Departmental Representative [DR].

2. Facts as emanating from the records are that the Assessee Trust
applied for registration u/s 12AA as Charitable Trust and also for
registration u/s 80G by filing requisite forms / documents. The trust has
been registered as Religious Trust on 31/01/2013 as against Charitable
Trust claimed by the assessee. Further, registration u/s 80G has been
denied vide impugned order of Ld. Commissioner of Income Tax-Ill,
Thane [CIT] dated 31/01/2013 on the premises that the activities of the
trust were confined to particular community. It is noted that the order of
Ld. CIT is again ex-parte order since none appeared for assessee before
Ld. CIT to demonstrate the fulfillment of conditions.

3. Therefore, finding no substance in assessee’s appeals, we dismiss
the same. Resultantly, both the appeals filed by the assessee stands

dismissed.



ITA Nos.3753/M/2015 & 2254/14
Order pronounced in the open court on 04" October, 2017.

Sd/- Sd/-
(Mahavir Singh) (Manoj Kumar Aggarwal)
e T / Judicial Member <RaT Y& / Accountant Member

H&8 Mumbai; faHi® Dated :  04. 10.2017
Sr.PS:- Thirumalesh

\?HT%!ZT 31 yfafafd 0 Af¥d/Copy of the Order forwarded to :

3dtaneff / The Appellant

gt/ The Respondent

B ITGHI(3UTd) / The CIT(A)

DY 3HYdd / CIT — concerned

fquriia ufafAfd, emaer srdtea sifevur, 4as / DR, ITAT, Mumbai
TS WIsd / Guard File

2R

STGRITIR/ BY ORDER,

SU/HET® USIPIR (Dy./Asstt. Registrar)
ST Iy fR@Bur, 45 / ITAT, Mumbai



